HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
%k ok

NOTIFICATION

No: l5)|>932 /IRG/LP Dated: _3\ .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Moezama Gowhar
D/O Ali Mohd Allie
R/O Peth-Kanihama, Tehsil Magam, District Budgam

vide Notification No. f5/7g dated 03- 03-3—@ Whas been declared

as Absolute/Final after condonation of delay.

A

By Order o G
v W
= aye
(Mohammad Yasin Beigh)

&W(Adm.)

No:\ ¥ 2ela el /RG/LP Dated: 3| .05.2022
Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Moezama Gowhar, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k

NOTIFICATION

No: 133%>))/RG/LP Dated: >\ .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Suhail Mushtaq Dar
S/O Mushtaq Ahmad Dar
R/O Hardu, Shiva, Sopore, Tehsil Dangerpora, District Baramulla

vide Notification No. 6d> dated 029‘0& ; Mﬂhas been declared

as Absolute/Final after condonation of delay.

, e
(Moha 2

mmad Yasin Beigh)

mtrar (Adm.)

No: \((’S?:\)_—l q =~ /RG/LP Dated: 2\ .05.2022
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

9. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

s Mr. Suhail Mushtaq Dar, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

% % ok

NOTIFICATION

No: 1344 252 IRGILP Dated: 2| .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sheikh Hilal Ahmad
S/0O Gulam Nabi Sheikh
R/O Kuchmulla, Tehsil Tral, District Pulwama

vide Notification No. 1’}5’ dated '8' 0(3' bﬁhas been declared

as Absolute/Final after condonation of delay.

No: (%23 e:27]. /RG/ILP Dated: | .05.2022

By Order

P

»

w*“’;,/ﬂ‘/

J\-0

(Mohammad Yasin Beigh)

gistra

;)aw/”/

Copy forwarded to the: -

I
2.
3.

ol

Principal District and Sessions Judge, Pulwama.

Secretary,

Bar Council of India, New Delhi.

Wm.)

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

District Bar Association, Pulwama.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sheikh Hilal Ahmad, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No:“\SSﬂf;»v//RG/LP Dated: 2\ .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Misba Aafreen
D/O Martyar Nisar Ahmad Mir
R/O Vicharnagh Nowshera, District Srinagar

vide Notification NO.G(/’GT dated )} 10 ’%’V has been declared

as Absolute/Final after condonation of delay.

S E N
= \\/W

(Mohammad Yasin Beigh)

o
No: | 29 /RG/LP Dated: .05.2022

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Misba Aafreen, Advocate

...... for information and necessary action.

Y ,B\rdg
Registrwdm.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No:136/y.yy /RG/ILP Dated: 3! .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Salma Hassan
D/O Gh Hassan Ganai
R/O Model Town-B, Sopore, District Baramulla

vide Notification No.‘QW) dated 13 [0 2018 has been declared

as Absolute/Final after condonation of delay.

By Order

M/
7m0
(Mohammad Yasin Beigh)

glst Q’/Adm J)

No: 1823 -Y2 /RG/LP Dated: | .05.2022
Copy forwarded to the: -

i Principal District and Sessions Judge, Baramulla.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Salma Hassan, Advocate
...... for information and necessary action.

o

’

Fteglst&al:/(Adm) (3



g

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No:TS“!,/»»/RG/LP Dated: 3| .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Gh Mohi Ud Din Wani
S/O Ab Samad Wani
R/O Youngoora, Tehsil Lar, Shah Mohalla, District Ganderbal

vide Notification No.@w dated 22 1I- 20)° has been declared

as Absolute/Final after condonation of delay.

By Order S
o "/_S/")/

" WY
(Moham Yasin Beigh)

Registrar (Adm.)
B
%—

No: | 5x_U\_—S| /RG/LP Dated: ‘%) .05.2022
Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Gh Mohi Ud Din Wani, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: 123%/3cyvy /IRG/LP Dated: X .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rayees Ahmad Wani
S/O Ab Kabir Wani
R/O Pakerpora Wani Mohalla, Charar- I Sharief, District Budgam

vide Notification No.jfbl dated H'Oci' l”ﬁ has been declared

as Absolute/Final after condonation of delay.

By Order

P
(Moham Yasin Beigh)

L o
No: [ X255 -89 /RG/LP Dated: 3| .05.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rayees Ahmad Wani, Advocate
...... for information and necessary action.

SR

P 0
Registrar (Adm.) a3



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No:“\"sﬁj;m,/RG/LP Dated: | .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Majid Sheikh
S/O Zahoor Ahmad Sheikh
R/O Jamia, District Baramulla

vide Notification No.o7 Oj- dated 2,2 ) &OIO) has been declared

as Absolute/Final after condonation of delay.

By Order
- v s -

(Mohammad Yasin Beigh)

Q/’az;gigifr (Adm.)

No: 1% bo—-E) /RG/LP Dated: %) .05.2022
Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
9 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Abdul Majid Sheikh, Advocate
...... for information and necessary action.

o \ e
Regisﬁ; dm.) J\7©
-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
s

NOTIFICATION

NO:'—JQOZ)‘));}JRG/LP Dated: 2| .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sameer Ul Mohi ud Din
S/O Gh Mohi Ud Din Malla
R/O Khapora, Khapotra, (Muniwar), District Anantnag

vide Notification NO.QO’} dated Q\O‘Ool'lo}o)nas been declared

as Absolute/Final after condonation of delay.

By Order

]
o 3\,4‘
(Moham ad Yasin Beigh)

Reglst(ﬁr/Adm J)

No: (X% 10-"77 /RG/LP Dated: "> | .05.2022
Copy forwarded to the: -

(X Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
T Mr. Sameer Ul Mohi ud Din, Advocate

...... for information and necessary action.
A
L
‘el 6\ F‘Y’ W
)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok

NOTIFICATION

No: 14//3 vy IRGILP Dated: 3| .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rahil Bashir
S/O Bashir Ahmad Mir
R/O Mir Mohalla, Mir Danter, District Anantnag

vide Notification No. 798 dated 20 - 0C}~7\0 ) has been declared

as Absolute/Final after condonation of delay.

By Order ‘ =
\/‘W@%'

r-"
(Mohammad Yasin Beigh)

&Regis(ﬁir/(Adm.)
/aw/

No:| % S1%-%C /RG/LP Dated: 3| .05.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
% % Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading. on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
« 4 Mr. Rahil Bashir, Advocate
...... for information and necessary action.

o &

)
o5
— Q\fd
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok

NOTIFICATION

No:"Im;/mMRG/LP Dated: >| .05.2022

Provisional admission aé an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akshay Gandotra
S/0 Ajay K. Gandotra
R/O 216, Sector-1, Lane-2, Adarsh Enclave Ext. Trikuta Nagar, Jammu

vide Notification No. 0’23(1 dated O( orlcl% has been declared

as Absolute/Final after condonation of delay.

By Order

o 2l
oV. \(OS
T

(Moham ad Yasin Beigh)

ﬁ:r,'/Adm J)
o

No:| % 535(3— 5 g/RG/LP Dated:jé‘k .05.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2z, Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

o CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

i Mr. Akshay Gandotra, Advocate

...... for information and necessary action.

Reglstra dm. ) Q\""(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok

NOTIFICATION

No:“IHSJ»»IRG/LP Dated: >!| .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shayista Maqgbool
D/O Muhammad Maqbool Banday
R/O Benhama Lar Ganderbal, Tehsil Lar, District Ganderbal

vide Notification No. /é 22 dated 05 20 0lbhas besh detlared

as Absolute/Final after condonation of delay.

@
o /S’j’

e
=g
(Moha ad Yasin Beigh)

Registrwdm.)
No: | % 294 (_1 0(/RG/LP Dated: §| .05.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 Ms. Shayista Maqbool , Advocate
...... for information and necessary action.

£

»

\\/ %/

| >

Rea g
egistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

NOTIFICATION

No:jqql/),owlRGlLP Dated: | .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aadil Bashir

S/0O Bashir Ahmad Bhat

R/O Yangoora, Tehsil Lar, District Ganderbal

vide Notification No. S,’ dated 22 10-2020 has been declared

as Absolute/Final after condonation of delay.

By Order

wm Lol
= 5\
(Mohammad Yasin Beigh)

fgme.)

No:|%Uey Y9 /RG/LP  Dated: 2 .05.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aadil Bashir, Advocate
...... for information and necessary action.

X e

w/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No:"7[7§;/3,°»fRGILP Dated: 3( .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Jatinder Pal Sharma
S/0O Krishan Chand Sharma
R/O H.No.123, Ward No.7, Tehsil Bishnah, District Jammu

vide Notification No. ”15 dated IO— 0 |- 2020has been declared

as Absolute/Final after condonation of delay.

By Order
WJé\rof;’/V
"0
(Mohammad Yasin Beigh)

Registrax (Adm.)
iy

No:/&Y)o-17] /RGILP Dated: %/ .05.2022 a

Copy forwarded to the: -

y Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Jatinder Pal Sharma, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k%

NOTIFICATION

No: 746/ .\ IRGILP Dated: | .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ryhana Manzoor

D/O Manzoor Ahmad Shah

R/O Aquilmir, Khanyar, Srinagar

A/P Habak naseem Bagh near Gulshan Drug Store, Srinagar

vide Notification No. /71'/ dated {,}'06720/6? has been declared

as Absolute/Final after condonation of delay.

By Order
\/ W‘”

o
(Mohammad Yasin Beigh)

Reglst @;(;\dm J)

No:1%U(%-2S /RG/LP Dated: 3| .05.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ryhana Manzoor, Advocate
...... for information and necessary action.

2

B
m
€ mi\e?
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %k

NOTIFICATION

No:‘mgm; IRG/LP Dated: | .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Virendra Singh Rana
S/O Shyam Singh Rana
R/O Village Ram Nagar, Ward No.2, District Udhampur

vide Notification No.n’}} dated 3003 ?/DF] has been declared

as Absolute/Final after condonation of delay.

By Order %/
V e ')\'ds’y

-
(Mohammad Yasin Beigh)
Regisfrar (Adm.)

=
No:l%B)_{:,—Ss /RG/LP Dated: " .05.2022

Copy forwarded to the: -

f Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
s Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Udhampur.

D CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 Mr. Virendra Singh Rana, Advocate

...... for information and necessary action.

- \/%

%iwdm')
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ko

NOTIFICATION

No:]Q%Z;nM/RGILP Dated: 3| .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vikrant Mahajan
S/0O Darshan Kumar Gupta
R/O Ward No.8, Main Bazar, Tehsil & District Samba

vide Notification No. /é‘lr dated 0503 Q‘OWhas been declared

as Absolute/Final after condonation of delay.

By Order .
V 0‘/‘%

O\
(Mohammad Yasin Beigh)

Reglstrﬁh/Adm .)

No: [%$S/b-22 /RG/LP Dated: 2| .05.2022
Copy forwarded to the: -

Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 8 Mr. Vikrant Mahajan, Advocate
...... for information and necessary action.

o b

o :
) ()\rd
Registrar (Adm.) 7

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under. Section 58 of the Advocates Act, 1961)
* sk ok

NOTIFICATION

No:—lﬂﬁl)q,;_//RGlLP Dated: >/ .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tawoos Ahmad Parray
S/0 Jamsheed Parray
R/O Hawoora, Tehsil Khansahib, District Budgam

vide Notification No. {qg)('}'dated 05 u% : %)Qas been declared

as Absolute/Final after condonation of delay.

By Order

Wi =0l

f)\ro
(Mohammad Yasin Beigh)

Reglstr?}'ﬁ\dm J)

No: [ 583l 3| /RG/LP Dated: 5[ .05.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
15 Mr. Tawoos Ahmad Parray , Advocate
...... for information and necessary action.

i

RegisQZ (Adm.) 238
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k¥

NOTIFICATION

No: /S¢ IRG/LP Dated: "% [ .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Peer Ehsan Ilahi Shah
S/O Nazir Ahmad Shah
R/O Mohand Pora (Pakher Poraj), Tehsil Charar-I-Sharief, District Budgam

vide Notification No. lg}’)r dated LQ ‘35 2000 has been declared

as Absolute/Final after condonation of delay.

By Order /v
N ~¥

P
(Moha ad Yasin Beigh)

&Regisﬁir/(Adm.)
No: | $S2)—29/RG/LP Dated: 2| .05.2022 %w ‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
55 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Peer Ehsan Ilahi Shah, Advocate
...... for information and necessary action.

O

: K/‘ T
e I
AgReglsge;ﬁm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

NOTIFICATION

No:’J IRG/LP Dated: '3/ .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nazir Ahmad
S/O Mustafa Wani
R/O Kakroosa, Tehsil Handwara, District Kupwara

vide Notification No.o_l8 dated 0370(7, ‘20/6 has been declared

as Absolute/Final after condonation of delay.

pe
0 \\m/\’y/\/l rUf’W
(Mohammrad Yasin Beigh)

gegistr (Adm.)

By Order

No: | 8SYo—s2/RG/LP Dated: 3/ .05.2022 ?W/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Nazir Ahmad, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No:7S);/).—n)A/IRGILP Dated: 2/ .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Afshana Shafi
D/O Mohd Shafi Bhat
R/O Humhama New Airport Road, Dar Mohalla, Tehsil & District Budgam

vide Notification No.]S"%q dated 70‘05&020 has been declared

as Absolute/Final after condonation of delay.

By Order

P S
(Moham Yasin Beigh)
Registrar (Adm.)

No: |58 & S C/RGILP Dated: ) .05.2022 3\]‘”

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2, Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Afshana Shafi, Advocate
...... for information and necessary action.

£

\/ \fdf’

Reglstr&(Adm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

NOTIFICATION

No:"'T,S_’#)»)«»IRGILP Dated: 3] .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ishrat Amin

D/O Mohammad Amin Parray :

R/O Rawalpora, Check Wali Sahab Colony, Chanappora, Srinagar

vide Notification No.[S 5~ dated [0-0%-4290 has been declared

as Absolute/Final after condonation of delay.

A=

(Mohammad Yasin Beigh)
Registrar (Adm.)

By Order

No: |%SS€-62 /RG/LP Dated: 2| .05.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ishrat Amin, Advocate
...... for information and necessary action.

£ ke
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: 75 ('f/)-o)«)/IRGILP Dated: 2| .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Peerzada Shaidul Islam

S/O Peer Shareef Ul Din

R/O Batapora, Tehsil Kralpora, District Kupwara

A/P Bumhama Bagaat Colony, near Havard Presentation School, Kupwara

vide Notification No.z EEZ‘Q dated ,6)"03'&09\6 has been declared

as Absolute/Final after condonation of delay.

By Order 1

" BN
(Mohammad Yasin Beigh)
gRegis ar (Adm.)

L’&W

No: | &S 6§—7) /RG/LP Dated: 3| .05.2022
Copy forwarded to the: -

i Principal District and Sessions Judge, Kupwara.
2 Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
1 Mr. Peerzada Shaidul Islam, Advocate
...... for information and necessary action.

&b

Lo

P - O‘rds'/
egistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* ok %

NOTIFICATION

No:7SS/3-=)WRG/LP Dated: = .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shabir Ahmad Zargar
S/O Gulzar Ahmad Zargar
R/O Kandhama, Mohalla Bona Pora, Tehsil Beerwah, District Budgam

vide Notification No. JAb  dated [ [[- 2o

as Absolute/Final after condonation of delay.

No:[ 5573—30 /RGILP Dated: 3| .05.2022

By Order

/9} has been declared

L\

2\

(Mohammad Yasin Beigh)

Copy forwarded to the: -

1.
2
3.

£

Principal District and Sessions Judge, Budgam.

Secretary,

Bar Council of India, New Delhi.

gReglst r (Adm.)
v G/

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

District Bar Association, Budgam.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Shabir Ahmad Zargar, Advocate

for information and necessary action.

Regls

b

K\;/Adm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: 756 /3, /RGILP Dated: 2| .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aqib Mehraj Banday
S/O Mehraj Ud Din Banday
R/O Pandech, Sofi Mohalla, District Ganderbal

vide Notification No. 701 dated /:}06 AD ﬁ has been declared

as Absolute/Final after condonation of delay.

By Order /
V S-,)/v

ke
(Mohammad Yasin Beigh)
Regl rar (Adm.)

No: M/RG/LP Dated: %| .05.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Gandebral.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aqib Mehraj Banday, Advocate
...... for information and necessary action.

= S

Qeg:trﬂ;(/Adm J)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No:"757/)4:)«yIRGILP Dated: "X ( .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ishfaqg Ahmad Magrey
S/O Abdul Rashid Magrey
R/O Darhama, Tehsil Tangmarg, District Baramulla

vide Notification No@ l l dated QA'”‘D\O ’1 has been declared

as Absolute/Final after condonation of delay.

By Order /
Vwo\ro;,w/

\

gover:
(Mohammad Yasin Beigh)

Qjegisﬁ&:a/r (Adm.)
No: | $S&9-9L /RG/LP  Dated: 5| .05.2022
Copy forwarded to the: -

q Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
J. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ishfaq Ahmad Magrey, Advocate
...... for information and necessary action.

" ,B\rﬂ
@sﬁmdm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok

NOTIFICATION

No: 15%/>e» IRG/LP Dated: 3 .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Humaira Shafi
D/O Mohd Shafi
R/O Rajbagh near Honda Lane, District Srinagar

vide Notification No.lllg dated Olo]lw%as been declared

as Absolute/Final after condonation of delay.

By Order

A} = y
(Moham Yasin Beigh)
Regisﬁar (Adm.)

e
{

h~
No: |3S G727 /RG/LP  Dated: 3 .05.2022
Copy forwarded to the: -
T Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Humaira Shafi, Advocate
...... for information and necessary action.

@%is% ) 0/
g g

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k

NOTIFICATION

No:760/>n>>4RG/LP Dated: | .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Chandni Bhagat

D/O Shamsher Bhagat

R/O Sector-6, H.No. 92, Model Town, Gangyal, Jammu

vide Notification No._| 3% dated g7 25-20]5has been declared

as Absolute/Final after condonation of delay.

By Order

\’%.

)
(Moham ad Yasin Beigh)

(éReglstrﬁh/Adm J)

No:/ $bo%—b5|S/RG/LP Dated: 3/ .05.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Chandni Bhagat, Advocate
...... for information and necessary action.

O b

lgggistruﬁ\dm )'3 i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

NOTIFICATION

No: 76//2633 IRGILP Dated: 2/ .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Dushant Gondhi
S/0O Rattan Lal
R/0O H.No.220, Lower Mast Garh, District Jammu

vide Notification No. 82@ dated 1C[o- 3“@’6} has been declared

as Absolute/Final after condonation of delay.

By Order /) Y

F 2\
(Mohammad Yasin Beigh)
Registkar (Adm.)

A

NoASbI6D2 /re/LP  Dated: 2 .05.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 Mr. Dushant Gondhi, Advocate
...... for information and necessary action.

P

»

-
Voo W K/%V)/
gl?egistr@m.) pl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok

NOTIFICATION

No:“76>_1/>.o\_>,/RG/LP Dated: ] .05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aadil Manzoor Dar

S/O Manzoor Ahmad Dar

R/O Owais Abad, Tehsil Aloosa, District Bandipora

vide Notification No. 768  dated |9 °9-22(7 has been declared

as Absolute/Final after condonation of delay.

By Order y
I P

oL q\rOS-’

o

(Mohammad Yasin Beigh)

g’RegisWAdm.)
No: l %{,2}..(_4‘ —4| /RG/LP Dated: Sl .05.2022

Copy forwarded to the: -

L. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aadil Manzoor Dar, Advocate
...... for information and necessary action.

I

]

| oL

P A
Registrar (Adm.) oL

by
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k %

NOTIFICATION

No: ‘753‘(2}1 IRG/ILP Dated: O.f -.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Qaiser Ahmad Rather
S/O Abdul Majeed Rather
R/O Malpora Aashthan Mohalla, District Baramulla

vide Notification No. 5’—) dated M DQ’O"”C) has been declared

as Absolute/Final after condonation of delay.

By Order

L E >

e 2
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: | BESE-6S /RG/LP Dated: | .0é.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Qaiser Ahmad Rather, Advocate
...... for information and necessary action.

e B

w:’;\,%w

'’ :
Registrar (Adm.)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ¥

NOTIFICATION

No: 16 IRG/LP Dated: | .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Gulshan Kumar Singh

S/O Chaman Lal

R/O Sanasar, Tehsil Batote, District Ramban

vide Notification No. 0) 7 dated QQ ”‘)’OW has been declared

as Absolute/Final after condonation of delay.

By Order
' r ’)/'V
e ONZRy-Of
(Mohammad Yasin Belgh)
eglstr&:ﬁ\dm 5)

No:|%69) -AC /RG/LP Dated: _| .06.2022

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban,
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Gulshan Kumar Singh, Advocate
...... for information and necessary action.

&b

A

T
\/%
eglstr&/Adm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok

NOTIFICATION

No: 76 IRG/LP Dated: | .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Manzoor Ahmad Bhat
S/0 Bashir Ahmad Bhat
R/O Naroo, Tehsil & District Budgam

vide Notification No.?;/ dated 2% . lO?‘) has been declared

as Absolute/Final after condonation of delay.

By Order e

-t D)\
(Mohammad Yasin Beigh)

Re)zvistrq;(/Ad m.)
v

No:l 8 oo ]_/RGILP Dated: _] -.06.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
9. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Manzoor Ahmad Bhat, Advocate
...... for information and necessary action.

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:”Zéé/[z ., IRG/LP Dated: _ /. .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Syed Hamid Un Nisa

D/O Syed Abdul Hamid

R/O Furrah, District Anantnag

A/P Chanapora, Shadab Lane, District Srinagar

vide Notification No. ’L’l?/ dated W’ OL"%Hhas been declared

as Absolute/Final after condonation of delay.

By Order
k/’ wfw

et
(Mohammad Yasin Beigh)

Re/%:imr&(‘:t\/dm.)
No: R 7% —=7/S/RG/LP Dated: | .06.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
£ Ms. Syed Hamid Un Nisa, Advocate
...... for information and necessary action.

o
o/ !

> o : VY
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok

NOTIFICATION

No:767//Lo>;/RG/LP Dated: _ /..06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohsin Ahmad Dar
S/O Mohd Shafi Dar
R/O Near Shiv Temple Semna Colony, District Kishtwar

vide Notification No.tj L” dated ’oj OO)'Zgﬁwas been declared

as Absolute/Final after condonation of delay.

By Order
M

3 )
(Mohammad Yasin Beigh)

R/cﬁt@;ﬁ\dm.)
No: [ %7/ A*ZB/RG/LP Dated: _,/__.062022 |

Copy forwarded to the: -

1= Principal District and Sessions Judge, Kishtwar.
2; Secretary, Bar Council of India, New Delhi.
B Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
. Mr. Mohsin Ahmad Dar, Advocate
...... for information and necessary action.

2l

W%

- s
Registrar (Adm.) N o8
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok

NOTIFICATION

No: 108 /20, /IRGILP Dated: | .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Jahangir Rehbar Dar
S/O Ab Rahim Dar
R/O Peth Kanihama, Magam, Azad Colony, Budgam

vide Notification No./Jrﬂ dated }9 OC’ 'Lcmas been declared

as Absolute/Final after condonation of delay.

By Order /
e —N)—
u o 3\'05 L

n .
(Mohammad Yasin Beigh)

REde.)

No: [ %750 _2|/RG/ILP Dated: _] .06.2022

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.

2, Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. = Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Jahangir Rehbar Dar , Advocate
...... for information and necessary action.

ot
I{egisw) A %
o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: 105 / > URGILP  Dated: | .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Noorul Shafat Lone
S/O Habibullah Lone
R/O Kral Pora, Eid-Gah Mohalla, District Kupwara

vide Notification No./_'27>é dated 0). uz"”’has been declared

as Absolute/Final after condonation of delay.

i ()\ Ug’
(Moham Yasin Beigh)

Y;strﬂ:;ﬂ(ﬁdm .)
No:l §72) —\/RG/LP  Dated: _|_.06.2022

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srlnagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Noorul Shafat Lone, Advocate
...... for information and necessary action.

& B

D
. ()J/’)y
Seqi VL
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: 170 /102 IRGILP Dated: _[ .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Farooq Ahmed Khan
S/O Haji Bahadur Khan
R/O Haihama, Halmatpora, District Kupwara

vide Notification No. ,3} dated 7(7 |2~ has been declared

as Absolute/Final after condonation of delay.

By Order ) .

¢
(Mohammad Yasin Beigh)

E;gi rar (Adm.)
No:| &7 Yo—li 7/RG/LP Dated: _| 062022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Farooq Ahmed Khan, Advocate
...... for information and necessary action.

.

e~ - .
o) i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok

NOTIFICATION

No:)7J/2 o)) IRGILP Dated: _/ -.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Bharat Bushan
S/O Darshan Lal
R/O Preet Nagar, Digiana near Ravi Dass Temple, Jammu

Yob-Le

vide Nétification No. 108+ dateal! 'Y Fas boen declared

as Absolute/Final after condonation of delay.

By Order ;
/‘ ¥
bwws\ros =

il
(Mohammad Yasin Beigh)

zii\sgijAdm.)
No:I R UE-CCI/RGLP Dated: _| 062022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court, Bar Association, Jammu.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Bharat Bushan, Advocate

...... for information and necessary action.

.fﬁ )

~
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION
No: 772 IRGILP Dated: [/ —.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Babar Jahanigir
S/O Mohd Jahangir
R/O Dhaki Behra, Mendhar, District Poonch

vide Notification No. /{3(75— dated QG'O}MP} has been declared

as Absolute/Final after condonation of delay.

By Order .
Lo
ety r')qros
(Moham Yasin Beigh)
Rzigi/str(i:\ﬁ\dm.)

No: | % 7S b-63 /RG/LP Dated: _| .06.2022

Copy forwarded to the: -

ik Principal District and Sessions Judge, Poonch.
e, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Babar Jahanigir, Advocate
...... for information and necessary action.

£
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

NOTIFICATION

No:‘]’]i[; ©3 /RGILP Dated: _[—.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Jyoti Devi
D/O Raghunath Singh
R/O Mandli, Tehsil Billawar, District Kathua

vide Notification No.l 'Y dated 20-03 2219 has been declared

as Absolute/Final after condonation of delay.

By Order

o
(Mohammad Yasin Beigh)

leja%)(idm.)

No: %776l [ /RG/LP Dated: _] 062022
Copy forwarded to the: -

1
2.
3.

L

Principal District and Sessions Judge, Kathua.

Secretary,

Bar Council of India, New Delhi.

o 5

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Jyoti Devi, Advocate

for information and necessary action.

.

A

%tﬂ dm.) M)

g;w
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok

NOTIFICATION

No: / ?,éfl/)o»/RG/LP Dated: /—.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tabasum Khazir Dar
S/O Khazir Mohd Dar
R/O Haihama, Khanapora, Dar Mohalla, Kupwara

vide Notification No. $S7)  dated 04 '06)'9“%(3 has been declared

as Absolute/Final after condonation of delay.

By Order

%/
VKN oS

(‘7 .
(Mohammad Yasin Beigh)

egistrar (Adm.)
iy

No: | %1[?,2~ “79/RG/LP Dated: | — 062022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
7 Secretary, Bar Council of India, New Delhi.
| Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Tabasum Khazir Dar, Advocate
...... for information and necessary action.

L b

S
S

egi.strar Adm;)f)\ 55
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No /75 /2:)2/RGILP Dated: _/-—.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Trishant Gupta
S/O Sushil Gupta
R/O Ward No.10, District Kathua

§ o5 doix

vide Notification No. /86 dated ‘2 has been declared

as Absolute/Final after condonation of delay.

(Mohammad Yasin Beigh)

R/(ég/istf:’tdm.)
No: | &7 %50 -%T1/RG/LP Dated: _]—06.2022

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

0 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

r i Mr. Trishant Gupta, Advocate

...... for information and necessary action.

\/ 0-%)1/
S o\ O S
Registrar (Adm.) 9

£\,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k ok

NOTIFICATION

No: ] 720/2 ) IRGILP Dated: /—.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Farah Kabir Manhas

D/O Kabir Ahmed Manhas

R/O Surankote, W.No.2, Poonch

A/P Lane No.4, H.No.5, Firdosabad, Sunjwan, Jammu

vide Notification No. ) 5 Q] dated 07'0 |- 2] a} has been declared

as Absolute/Final after condonation of delay.

By Order /
k/wf it

o o\
(Mohammad Yasin Beigh)

Registr&:ﬁt\dm.)
No:/%7%5-%S /RG/LP Dated: | —.082022 /ﬁ”

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2; Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 Ms. Farah Kabir Manhas, Advocate
...... for information and necessary action.

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
S 9 e

NOTIFICATION

No:'7z;/)o),)/lRGILP Dated: /—.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Princee Pandoh
D/O Kuldip Pandoh
R/0O 9/B, Lane No. 11, Near Police Post, Greater Kailash, Jammu

vide Notification No. /:H—y dated 50'03‘L917 has been declared

as Absolute/Final after condonation of delay.

By Order :

" ARG
(Mohammad Yasin Beigh)

Rggisr@!Adm.)
No:/%:Zﬂé'-SOS/RG/LP Dated: ]—.06.2022

Copy forwarded to the: -

Te Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
s Ms. Princee Pandoh, Advocate
...... for information and necessary action.

b

3.5

-

Iza\gfislﬁ:/(Adm.) Bo\le

‘i\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® sk ok

NOTIFICATION

No:j%gl/lowRGlLP Dated: | —086.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Megha Choudhary

D/O Sat Pal Singh

R/O Chak Salarian, Ward No.11, Ram Garh, District Samba

vide Notification No. [’71‘25 dated 3003 D')“917 has been declared

as Absolute/Final after condonation of delay.

By Order

N e
(Mohammad Yasin Beigh)
Regisg;jar/(Adm.)

No:l %ol —~ /] /RG/LP Dated: #.dzozz

Copy forwarded to the: -

1 Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Megha Choudhary, Advocate
...... for information and necessary action.

T
]

az;,i%:ﬁ.) 9
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® sk ok

NOTIFICATION

No: ?7?!20)}IRG/LP Dated: (©/-.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Umar Farooq Ahmed Khan
S/O Farooq Ahmed Khan
R/O Dhargloon, Tehsil Balakote, Soyian, District Poonch

vide Notification No. /§ ) dated W'Oé"’b/i has been declared

as Absolute/Final after condonation of delay.

By Order /
\/ o f\'wf’y\/

2

e
(Mohammad Yasin Beigh)

sz‘g/istﬁ\:ﬁb‘dm.)

No:/8 )2 - 19-/RG/ILP Dated: ©/-.06.2022
Copy forwarded to the: -

1. Principal District and. Sessions Judge, Poonch.
i Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Umar Farooq Ahmed Khan, Advocate
...... for information and necessary action.

o B

g
o o
) >
Registr dm.) 41 Ay YT

¢ by
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k ok

NOTIFICATION

No:726/3 ) /RGILP Dated: @ /_.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shivali Bhagat
D/O Jeet Ram Bhagat
R/O Lane No. 11 H.No.48, Gurha Keran, Bantalab, Jammu

vide Notification No. /739 dated >¢ '05-3”/7 has been declared

as Absolute/Final after condonation of delay.

By Order /'
\\/W W\ruf’y‘/

h . 5
(Mohammad Yasin Beigh)

Register.)

No:I &%)~ 20 /RG/LP  Dated:3 |—.0§.2022
Copy forwarded to the: -

F Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shivali Bhagat, Advocate
...... for information and necessary action.

o

’

7
‘ O//
RegistrartAdm.)~) 05~ >

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ko

NOTIFICATION

No: 1R1/2))/RGILP Dated: 2/— .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shaibaz Raza
S/O Farid Hussain
R/O Ward No. 71, Near BSNL Exchange, Sidhra, Jammu

vide Notification-No. | 710 aateq 22 0 2019 kst nlieaaed

as Absolute/Final after condonation of delay.

By Order 3 s
y \ W
g N
(Mohammad Yasin Beigh)

gjgiﬁt—i‘a/r (Adm.)
No:l 3%36-2"7 /RG/ILP Dated: >/ 042022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

2 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 & Mr. Shaibaz Raza, Advocate

...... for information and necessary action.

/ggist dm.) ')\’OS
%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No:'zg%z'a)uRG/LP Dated:0 /— .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shrey Sethi
S/O Satya Dev Sethi
R/O H.N0.65-66, Resham Ghar Colony, District Jammu

vide Notification No. )‘lofﬁ dated 010/"26/5 has been declared

as Absolute/Final after condonation of delay.

| ~/‘- =% ‘o),')f
L IS

(Mohammad Yasin Beigh)

Rgfs@Adm.) s
No: | 8&§&*QS JRG/LP Dated:()/—.0$ 2022

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Shrey Sethi, Advocate

for information and necessary action.

e

g

Eegi rar (Adm.) o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 7 22 /RGILP Dated:/— .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mrinal Magotra
S/O Bimal Kishore Magotra
R/O H.No. 664, Bharat Nagar, Rehari Colony, Jammu

vide Notification No.q(ﬁ dated 3/'557‘010 /} has been declared

as Absolute/Final after cohdonation of delay.

By Order .
e 2
\I/O’*"m

"
(Moha ad Yasin Beigh)

F\bﬁt@;/mdm.)
No: |5 %YE-S3/RG/LP Dated:/—06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
i Mr. Mrinal Magotra, Advocate
...... for information and necessary action.

o~

el
WET

gie
Registrar (Adm.) 6\~76

£
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

NOTIFICATION

No:j_%%)yRGILP Dated: » /._.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aman Paul Singh
S/O Rajinder Singh
R/O H.No. 689, Ashok Nagar , Satwari, District Jammu

vide Notification No./450  dated 0):0/. 20/ has been declared

as Absolute/Final after condonation of delay.

By Order :

e a\-¢
(Mohammad Yasin Beigh)

Rigistrﬂffm.)
No:l%%SQ,él /RG/LP Dated:ozf.oézozz

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
% 4 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

D CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Aman Paul Singh, Advocate

...... for information and necessary action.

| A
W/qn
t

Pom r
Ziis rAr (Adm.) g1reb
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: / %§/1°>HRG/LP Dated: @ /—.0£.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shivani Feria
D/O Rajnish Feria
R/O W.No.9, H.No.20,Main Bazar, Arya Samaj, Udhampur

vide Notification No./é;é dated QJ) 05 ‘;@FI has been declared

as Absolute/Final after condonation of delay.

By Order ‘ )
e
\/W%

P 6
(Mohammad Yasin Beigh)

ngg/is ar (Adm.)
No:l%&ﬁl:éfi /RG/LP Datedss | —.062022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2 Secretary, Bar Council of India, New Delhi.
% Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Udhampur.

8 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Shivani Feria, Advocate
D%A/
s ¢ \ -~
Izilstqu(idm.)

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

NOTIFICATION

No:786//>v>)4RG/LP Dated:® /_.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Peer Ulfat Nazir
D/O Nazir Ahmad Peer
R/O Bada Kot, Machipora, Handwara, District Kupwara

vide Notification No. '7;2 dated ’Cf Oﬁ ﬁ has been declared

as Absolute/Final after condonation of delay.

By Order

h 0 Pq
(Moham ad Yasin Belgh)

No: [ %8 T0 —JA/RGILP  Dated? | .06.2022

Copy forwarded to the: -

1, Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
i Ms. Peer Ulfat Nazir, Advocate
...... for information and necessary action.

s

' -
Registrar (Adm.) a\~th
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %

NOTIFICATION

No:7%7//>—o»/RG/LP Dated:©/_.0§.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Hilal Ahmad Shah
S/O Habibullah Shah
R/O Vodhpora, Shah Mohalla, Tehsil Handwara, District Kupwara

Jide: Notification ' No: 1108 watea~ilLuls 298" has Becn deolared

as Absolute/Final after condonation of delay.

By Order )

s a\”
(Mohammad Yasin Beigh)

Rﬁtwdm')
No:l %77 -%L! /RG/LP Dated>|—.06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Hilal Ahmad Shah, Advocate
...... for information and necessary action.

o B

o “/,OFJ/)/
" o\ 0
Registrar (Adm.)

Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Eek

NOTIFICATION

No: 78 6’/20»/RG/LP Dated: 0/ - .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nadeem Ul Islam Ganaie
S/O Manzoor Ahmad Ganaie
R/O Audsoo Tailwani, District Anantnag

vide Notification No. }Eéé dated @'O/‘%Zﬁ has been declared

as Absolute/Final after condonation of delay.

By Order

e Wm
(Mohammad Yasin Beigh)

sz%?:/(Adm.)

No: |808S- G2-/RG/LP Dated: O)-.06.2022
Copy forwarded to the: -

1 Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Nadeem Ul Islam Ganaie, Advocate
e
% i
- e B
, gisx:\r Adm.) o\-0b
2 Ao

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
K

NOTIFICATION

No:?%/ia» IRG/LP Dated: ¢ 3-.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Huma Nasir

D/O Nasir Ali

R/O Thang (Turtuk), Leh Ladakh, Nubra, Leh

A/P House No.58, Madina Bagh, Chanpora, J&K, Srinagar

vide Notification No. [APS  dated |3/ d0)8 has been declared

as Absolute/Final after condonation of delay.

By Order ) .
(g

(Mohammad Yasin Beigh)

%mtﬁ r (Adm.)

No:/9208~12 - /RG/LP Dated: &3 -.06.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.
Z. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association Leh.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Huma Nasir, Advocate
...... for information and necessary action.

@W%’” :

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: ?9//2OL)/IRG/LP Dated: #3 - .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shivani Chib
D/O Sham Krishan Singh Chib
R/O Indri Pattan (Sajwal), Pargwal (Akhnoor), District Jammu

vide Notification No. 7’}fg dated [ 06°20)9 has been declared

as Absolute/Final after condonation of delay.

By Order .

ok \thd/ DT
(Moham asin Beigh)

Registrar (Adm.)

No:192)3 <20 JRG/ILP Dated: & 3-.06.2022
Copy forwarded to the: -

\f Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shivani Chib , Advocate
...... for information and necessary action.

ik

»

f) v
Registrar (Adm.) v 7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: ?%glzau IRG/LP Dated: 03 -.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sajid Suhail Dar
S/O Mohd Ramzan Dar
R/O Gundi Dachina, District Bandipora

vide Notification No. 6)” dated aO'Oﬁ'Qoh has been declared

as Absolute/Final after condonation of delay.

By Order i
\_/ g r(!‘bryy

=y
(Mohammad Yasin Beigh)

Téa:;lstli‘r/(Adm.)

No:1 93] -3Q - /RG/LP Dated: $.3-.06.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sajid Suhail Dar, Advocate
...... for information and necessary action.

i

-;’/
@g(is ar (Adm.) dij er
T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* ¥ ¥

NOTIFICATION

No: 795/20»/RG/LP Dated: ¢3 -.05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Jeelani Ahmad

S/O Mehraj Ud Din Mir

R/O ABI- Karpora, Mir Mohalla, Srinagar

A/P Aaliya Bagh, House No.25, Tailbal Road, Shalimar, Srinagar

vide Nofification No. | 77~ dated 08 052020 nas peen declared

as Absolute/Final after condonation of delay.

By Order /
V ‘/_1‘-;,06'—)/‘/

(Mohammad Yasin Beigh)

lzgii‘str%;(ﬁdm.)

No: 19229 -34-/RG/LP Dated: 33 -.06.2022
Copy forwarded to the: -

1= Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
s Mr. Jeelani Ahmad, Advocate
...... for information and necessary action.

s
igis%:r/Adm.)

&

—

G
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
® k% ;

NOTIFICATION

No: zQQ/[{QQgLIRGILP Dated: g3-.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahid Bashir
S/O Bashir Ahmad Magrey
R/O Watoo, D.H. Pora, District Kulgam

vide Notification No. /306 dated - /2, {9' has been declared

as Absolute/Final after condonation of delay.

By Order / 9
\ g

Fam X
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:/923F- 4. /IRG/LP Dated: 03 <.06.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
s Mr. Shahid Bashir, Advocate
...... for information and necessary action.

| .

- /
Rre?gistrar (Adm.) J),OJQ %

£ 5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION

No:7%;/}2gi,leGlLP Dated: 03-.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sahil Sharma
S/O Suresh Kumar
R/0O H.No0.93, Ward No.65, Lane No.2, Dream City Muthi, Jammu

vide Notification No. [ 7 3 dated / éUS' 2‘39\0 has been declared

as Absolute/Final after condonation of delay.

By Order

f"’ N
(Mohammad Yasin éfe}’gh)

gistrar (Adm.)
Zw %

No:/F2Y S C9./RGILP Dated: 0.3 -.06.2022
Copy forwarded to the: -

! Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 Mr. Sahil Sharma, Advocate

...... for information and necessary action.

),

\ ’V
: %
Qgis\t\kfmwdg -
Skl S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok

NOTIFICATION

No: ‘?%/Qazz/RG/LP Dated: 03 -.08.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tanveer Hussain Bhat
S/O Wali Mohd Bhat
R/O Haji Mohalla, Rawathpora, Chattergam, B.K.Pora, District Budgam

vide Notification No. CDC) dated A4 //- 020/? has been declared

as Absolute/Final after condonation of delay.

By Order =
"/"grfyﬁ{"

(Moham Yasin Beigh)

e n

No: / 9283-60/RG/ILP Dated:(J3~.06.2022

Copy forwarded to the: -

1l
2.
3.

o k=

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Tanveer Hussain Bhat, Advocate
...... for information and necessary action.

w/(;)/

Reglstr Adm.) Kp

YA
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No: ?’97/20,221RG/LP Dated: 03 -.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Idris Adil Bhat
S/O Mohammad Rajab Bhat
R/O Kenni Mohalla, Rainawari, Tehsil Khanyar, District Srinagar

vide Notification No.:;gl)/ dated 50-12-2620 has been declared

as Absolute/Final after condonation of delay.

By Order Y
%’V\/

(Mohamiad Yasin Beigh)

EegiWAdm.)

No: [G26/- 68-/RG/LP Dated: 0.3-.06.2022

Copy forwarded to the: -

1.
2
K8

oL

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Idris Adil Bhat, Advocate
...... for information and necessary action.

P
o \/%
Reglsq:j/Adm.) d-)/(i()
7



65

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: zQQZZQQZIRGILP Dated: (J4-.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aaquib Farooq
S/0O Farooq Ahmad Shah
R/O Kawarigam, Tehsil & District Anantnag

_6' p
vide Notification No. "7‘ dated 9\0\’/0 -2020 has been declared

as Absolute/Final after condonation of delay.

By Order
! %l/
P N
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: /9269 - 74-/RG/LP  Dated: Q,S_«os 2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
21 Secretary, Bar Council of India, New Delhi.
D Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aaquib Farooq, Advocate
...... for information and necessary action.

Eé’i%%a\/mw

n o

rakf—W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

NOTIFICATION

No:?%/lﬂ»/RG/LP Dated: 03 -.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Swati Adotra

D/O Bishan Dutt

R/O Ghordi, Ram Nagar, Udhampur

A/P Lane No. 3, H.No.378 Lakkar Mandi, Janipur, Jammu

vide Notification No. /éﬁ} dated /é'og -Ae)o has been declared

as Absolute/Final after condonation of delay.

\"/W_)'/G/VV
e Y
(Mohammiad Yasin Beigh)

yg/is rar (Adm.)

By Order

No:! 933 F-85-/RGILP Dated: 03-.06.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

& CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Swati Adotra, Advocate

...... for information and necessary action.

Re \ﬁ/ %
egistrar (Adm.) (N
S b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

NO:BOOZ;@;,IRGILP Dated: L\ .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Roouf
S/O Shakeel Ahmed
R/O Lassana, Tehsil Surankote, District Poonch

vide Notification No. }é 2 dated y /6- /ﬁg has been declared

as Absolute/Final after condonation of delay.

By Order
or B

/

(Mohammad Yasin Beigh)

inisw (Adm.)

No:\A24=2Prenp  pated: U .06.2022

Copy forwarded to the: -

T Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch..
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Abdul Roouf, Advocate
...... for information and necessary action.

i

/R?egistrar (Adm.) VR

fr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION
No: (VY 2*PIRGILP Dated: 9 .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sheetal Priya
D/O Padam Kumar Khajuria
R/O Miran Sahib, Bansultan, Tehsil R.S. Pura, District Jammu.

vide Notification No. éEZ dated /1}-(;@‘9\0/&) has been declared

as Absolute/Final after condonation of delay.

By Order ,
r/
’ W‘)j\/

P ¢
(Mohammad Yasin Beigh)

R/eéfistrwdm.)

No: | A3y —lp/RG/LP  Dated: 9 .06.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sheetal Priya, Advocate
...... for information and necessary action.

Zi’s\t (Adm.) )7

L o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® sk ok

NOTIFICATION

No:%o)_/loLLIRGILP' Dated: (:( 06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Abas Mir

S/O Ab Aziz Mir

R/O Arampora, Mir Mohalla, Tehsil Drugmulla, District Kupwara

vide Notification No. 1/0 dated / 3 ‘ OO?" /67 has been declared

as Absolute/Final after condonation of delay.

»

By Order ‘PU?OG*—W
: (Iﬁghammad Yasin Beigh)
y o vy

No: (A3 =[] /RGP Dated: ﬂ .06.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Abas Mir, Advocate
...... for information and necessary action.

CR b

o
. L
Régis m.) mroQ('V)/

i\,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k%

NOTIFICATION

No:%bﬁ’)_,o);leGlLP Dated: 9 .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sonam Yangdol
D/O Tashi Motup
R/O Chuchot Shamma Chakshi, Tehsil & District Leh

vide Notification No. /“’” dated 0/‘07" 2026 has been declared

as Absolute/Final after condonation of delay.

By Order /
e \ade

; s
(Mrc;z]am Yasin Beigh)
Registrar (Adm.)

No:| A31&- 2 /RG/LP Dated: (;Z .06.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Leh.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
F Ms. Sonam Yangdol, Advocate
...... for information and necessary action.

&

J

h/-’
oL A

A rdb
,RjegistrQ:.'Y(\ltm.)Q(3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:g’ogl)_,o):LIRGILP Dated: Q .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rajat Kumar
S/O Kuldeep Kumar
R/O Near Police Line, Ward No.1, District Kathua

vide Notification No. /302\ dated 02.01 / ﬂ has been declared

as Absolute/Final after condonation of delay.

By Order b
‘ w%/
i Y
(Mohammad Yasin Beigh)

egistrar (Adm.)
e

No-1A226-2% /RGILP Dated: U .06.2022
Copy forwarded to the: -

g, Principal District and Sessions Judge, Kathua.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rajat Kumar , Advocate
...... for information and necessary action.

\/. w%w

e
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION

No:gQS;/D—o).LIRGILP Dated: {4 .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Prab Simran Singh I
S/O Ragbir Singh

R/O Ward No.9, Radio Station, Haveli, Poonch

vide Notification No. /15_/ dated 3003 )0/‘2 has been declared

as Absolute/Final after condonation of delay.

By Order \
y ) ',/J ('yV
M=
(Mohammad Yasin Beigh)
I?ﬁlslg:;(Adm.)
No:| 9] 55‘_1_(_4[ /RG/LP Dated: é{ .06.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Prab Simran Singh, Advocate
...... for information and necessary action. b=

- oy
Regis&:/r (Adm.)

S e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION

No:306 > 31 /RGILP Dated: _{{ .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akshit Raina
S/0 D.K. Raina
R/O H.No.1, Tower Wali Gali, Miran Sahib, R.S. Pura, Jammu

vide Notification No. 577() dated a?;l, /7~0(ZU7§ has been declared

as Absolute/Final after condonation of delay.

nl')\ 4
. el
i D
(Mohammad Yasin Beigh)

Reglstrq/Adm J)

By Order

No:! A2 ~YARG/LP  Dated: _Cj_ 06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ;

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Akshit Raina, Advocate

...... for information and necessary action.

ﬁzg.ww
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: $67/2.030 IRGILP  Dated: éz.os.zozz
/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tanya Mahajan
D/O Rakesh Kumar Pargal
R/0O H.No. 170, Ward No. 13, New Hospital Road, Near Masjid, Udhampur

vide Notification No. /06)’\/3 dated /;03 Qa/é has been declared

as Absolute/Final after condonation of delay.

By Order M%/
.
V b

(Mohammad Yasin Beigh)

Registrar (Adm.)
by

No: !QiSOvS / /RG/LP Dated: 9 .06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
D, Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tanya Mahajan, Advocate
...... for information and necessary action.

o b

N%/V

el r
Registrar (Adm.) >

Yy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

NOTIFICATION

No:%g%%;@):lRGILP Dated: (4.05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Haamid Ali Shah
S/O Waqar Ahmed Shah
R/O Village Narole, Tehsil Mendhar, District Poonch

vide Notification No. /foié dated [0 03 2022155 been declared

as Absolute/Final after condonation of delay.

By Order , "L
mt«g'W

(Mfgr;ammad Yasin Beigh)

Registrwdm.)

No: 121358-65/RG/LP Dated: _(L_.os.zozz

Copy forwarded to the: -

T Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Haamid Ali Shah, Advocate
...... for information and necessary action.

O"%ﬂ/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k

NOTIFICATION

No:?)Oql/).o),L—IRG/LP Dated: é( .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Touqeer Haider
S/O Waris Hussain Shah
R/O Gursai, Tehsil Mendhar, District Poonch

vide Notification No. LQV dated 74‘03‘207"’ has been declared

as Absolute/Final after condonation of delay.

By Order /
‘ of (D(ob(v\/

(Mohammad Yasin Beigh)

IZg/is ar (Adm.)
No: 19;5(24,»;5 /RG/LP Dated: (_//r .06.2022

Copy forwarded to the: -

g Principal District and Sessions Judge, Poonch.

2, Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

2 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Touqeer Haider, Advocate
...... for information and necessary action.

4 e

2.
Registrar (Adm.) (p’o

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® sk ok

NOTIFICATION

No:%lotko)ﬂ_/lRGlLP Dated: 9.05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rishabh Koushal

S/O Vinod Kumar

R/O Jandrah, Jammu

A/P Jai Hind Public School, Kathar near Railway Station, Manwal, Jammu

vide Notification No. 20@ dated /p)‘OQ‘Q"/)-has been declared

as Absolute/Final after condonation of delay.

By Order
\\/w\%

O

o
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:\AX 43| /RG/LP Dated: (4 .06.2022

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
b3 Secretary, Bar Council of India, New Delhi.
I Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ‘
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
i Mr. Rishabh Koushal, Advocate
...... for information and necessary action.

B o=

\__ o
{R:gis rar (Adm.)cp
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ko

NOTIFICATION

No:%l\l/)b)«l/lRGlLP Dated: 9.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Hemwati Singh
D/O Jatinder Singh Bhadwal
R/O Vill. Dadwara, P.O Bhaddu, Tehsil Billawar, District Kathua

vide Notification No. /067 dated /0‘7 ¢ 20 has been declared

as Absolute/Final after condonation of delay.

By Order ;
T

mrd
e
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: @M/RG/LP Dated: g{ 06.2022

Copy forwarded to the: -

i Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
e Ms. Hemwati Singh, Advocate
...... for information and necessary action.

Registrar (Adm.) o Af()

2y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok

NOTIFICATION

No:%()-l[)—om,lRGlLP Dated: 9.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mahima Manhas
D/O Kuldeep Singh
R/O House No.43, C/A, Extn. Karan Nagar, Jammu

vide Notification No. (é’P/ dated /Q*G”;-D‘LO% has been declared

as Absolute/Final after condonation of delay.

By Order .
, WW

P
(Mohammad Yasin Beigh)

Registﬁir/(Adm.)
No: | 24396 -97/RG/LP Dated: (4 .06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5, CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Mahima Manhas, Advocate

...... for information and necessary action.

i

o b mrﬂk.
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k¥

NOTIFICATION

No:& (331 IRGILP Dated: H.os.zozz

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mehraj Ud Din Rather
S/OAb Hamid Rather
R/O Margipora, Pattan, District Baramulla

vide Notification No. 6‘78 dated /;'/0' /& has been declared

as Absolute/Final after condonation of delay.

By Order | /
_ a\/*'/) Q'W
mro

ooy
(Mohammad Yasin Beigh)

i

No:14%9% - oS /RG/LP Dated: (;[ .06.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mehraj Ud Din Rather, Advocate
...... for information and necessary action.

wf%

Ig;gis (Adm.) S~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: &/ L!I/ >*))>/RG/LP Dated: .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sheetal Attri
D/O Vijay Kumar
R/O V.P.O Palouta, Ward No.9, H.No.10, Tehsil & District Samba

vide Notification No. //%é dated /0'0/'9109‘0 has been declared

as Absolute/Final after condonation of delay.

By Order N

-

(Mohammad Yasin (éelgh)

G
No:/ 9 966—D /RGP Dated: (_’1_06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sheetal Attri, Advocate
...... for information and necessary action.

J/
cfv"’{’
Reglstrar (Adm.)

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® sk ok

NOTIFICATION

No: 8I5/20> IRG/LP Dated: _/{ .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sanjodha Charak
D/O Bakhtawar Singh
R/O VPO Rahya, Tehsil Vijaypur, District Samba

vide Notification No. //6() dated /O ’O/’;‘)q’zohas been declared

as Absolute/Final after condonation of delay.

By Ord :

- VR
(Mohammad Yasin Beigh)

Zﬁwmm.)
no:1 Y f é){ M /RG/LP Dated: _(/]_.05.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sanjodha Charak , Advocate
...... for information and necessary action.

b

-%
ﬁargis dm.) O ’OQ’P)/I/

LS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* %k sk

NOTIFICATION

%16/>1RGILP Dated: _{ .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Versha Devi
D/O Bansi Lal
R/O Sagrampur, Talab Tillo Bohri, District Jammu

90l
vide Notification No. /é?j_ dated /€05 A Ohas been declared

as Absolute/Final after condonation of delay.

By Order

/é/ RegisRS:: (Adm.)

No: [ GUY)>29 /RG/LP Dated: Q .06.2022
Copy forwarded to the: -

I
Z.
3.

£ b

Principal District and Sessions Judge, Jammu.

Secretary,

Bar Council of India, New Delhi.

A

Mot \Mﬁ/ 5
(Moham Yasin Beigh)

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Versha Devi, Advocate

for information and necessary action.

)

/

Registrar{Adm.) g

-0 go.LW
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION

No:%!7,/>o>L/RG/LP Dated: Y .06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Danish Bhardwaj
S/O Raghbir Singh
R/0O H.No.62, Sec-8, Lower Roop Nagar, EWS Colony, Jammu

vide Notification No./é}/ dated Q”)‘OB‘Q\O"} has been declared

as Absolute/Final after condonation of delay.

By Order

)
o
(Moham ad Yasin Beigh)

QVQIS rar (Adm.)

No:, O, (430"57 /RG/LP Dated: é‘ .06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
B: Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Danish Bhardwaj, Advocate
...... for information and necessary action.
r-/' .
9" SrW
Reglstrar (Adm.) RS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk K

NOTIFICATION

NO:QIQ,)QOL)'IRGILP Dated: ( Y-.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Palbi Jasrotia
D/O Balbir Singh
R/O W.No.1, near DurgaMandir, Kharakhdian, Barwal, Kathua

vide Notification No.//’}y} dated 30‘03‘9”06 has been declared

as Absolute/Final after condonation of delay.

N\

(Mohammad Yasin Beigh)

g o
No: (DY 38 US/reip  Dated: Ol)-06.2022

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Palbi Jasrotia, Advocate
...... for information and necessary action.

£

)

o=~ il

f’ . -
Registrar (Adm.) (D'O()

g%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k ok

NOTIFICATION

No: 2@/9/201L/RG/LP Dated: (0¥ -.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tabassum R Khan
D/O Mohammed Razaq
R/O Kakora, Tehsil Manjakote, District Rajouri

vide Notification No. “qg dated /0'0] ' aw’zohas been declared

as Absolute/Final after condonation of delay.

By Order y 3
\X/ %V

m .
(Mohammad Yasin Beigh)

Zﬂslq;r/(Adm.)
no:/Q0 b -S3 /RGP  Dated: (Y-.06.2022

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tabassum R Khan, Advocate
...... for information and necessary action.

o B

o =
e Zor
Registrar (Adm.)

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k K

NOTIFICATION

No: (920//.MDIRGILP Dated: @Qr.05.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Ali
S/O Ghulam Abass
R/O Barsoo Purkichey, Rehsil Sankoo, District Kargil

vide Notification No 1225 o BB 2020 s bioh e dnaa

as Absolute/Final after condonation of delay.

By Order ,
v W

— o
(Mohammad Yasin Beigh)

zfiiat;ar (Adm.)

No: [94Cl-Al-/rGILP  Dated: 0 -.06.2022
Copy forwarded to the: -

s Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

I Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kargil.

-+ CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

y ¢ Mr. Mohd Ali, Advocate

...... for information and necessary action. /
a6
rIzegistrar (Adm.) ¢

44,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the dvocates Act, 1961)

NOTIFICATION

/

No:(qul/oZ@lllRGlLP Dated: ¢ ()-.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Supreet Ranjan Singh Johal
S/O Harbans Singh Johal
R/O F/254, Sainik Colony, Bahu, District Jammu

vide Notification No. ”6} dated ,3'/0";2018 has been declared

as Absolute/Final after condonation of delay.

By Order "
V m
- 1
(Mohammad Yasin Beigh)
ﬁistr&:ﬁAdm.)
No:19Y 82-69/renpP Dated: @Y -062022 B

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Supreet Ranjan Singh Johal, Advocate
...... for information and necessary action.

o B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k ok

NOTIFICATION

No: 822[2022 IRG/LP Dated: O {/ -.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sarfraz Ahmed
S/O Mohd Sharief
R/O V.P.O Dhar Sakri, Tehsil Kotranka, District Rajouri

vide Notification No.Q\08 dated Q\C)'Og &0’!5’ has been declared

as Absolute/Final after condonation of delay.

By Order :
\\/W

o R
(Mohammad Yasin Beigh)

Rjéfs/ﬂy‘iAdm.)
No:!9 & F0-74 /IRGILP Dated: 0Y-.08.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sarfraz Ahmed, Advocate
...... for information and necessary action.

e

<

~
Registrar (Adm.) 0"

| _edecy

A



91

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: &J 25/20))/RGILP Dated: 0Y-.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Gagandeep Singh
S/O Gurbachan Singh
R/O H.No.1176, Sector 8, Nanak Nagar, Jammu

vide Notification No. (’/01 dated 08 12 dode has been declared

as Absolute/Final after condonation of delay.

(Moham asin Beigh)

Registrar (Adm.)

Y

By Order

No: [ 9 77-8Ure1P Dated: O1)-06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
&, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
f 4 Mr. Gagandeep Singh, Advocate
...... for information and necessary action.

ok

i

P -0 val/

Registrar (Adm.) )

R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:%,’j[ )o)) IRG/LP Dated: 9-.06.2022

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Bandhan Panotra

S/O Ramesh Panotra

R/O Village Mahin Charkan, P.O Smailpur, Bari-Brahmana, Samba

A/P Opp. Physiotherapic Clinic, Greater Kailash(Down) Lane No.4, Behind
Narayani, Indo Western Boutique Greater Kailash, Jammu.

. vide Notification No. /élzé dated 35)'03‘ 201‘) has been declared

as Absolute/Final after condonation of delay.

By Order ' )
WL

e
(Mohamnrad Yasin Beigh)
Registrar (Adm.)

No:1AF40 — L6 /RGP  Dated: UQ .06.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
5. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Bandhan Panotra, Advocate
...... for information and necessary action.

v
> P

Regisq:/ dm.) (/')’o
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